CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0.A.No.654/2004

Thursday, this the 11th day of March, 2004

Hon’ble Shri Justice V. S. Aggarwal, Chairman
Hon’ble Shri S. K. Naik, Member (A)
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ORDER (ORAL)

Justice V. S. Aggarwal:
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be permitted to withdraw the petition
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